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(2nd Amdt) Bill
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10X & 9gd |

WEr HE1Ed : 23 QA Y g war
21
st wy fomd : ava A% w1 feR

PROF. MADHU DANDAVATE
(Rajapur): Communication lapse.

MR. SPEAKER: You can speak at
a later stage when it comes before the
House.

The question is:

“That leave be granted to intro-
duce a Bill further to amend
the Indian Railways Act,
1890",

The motion was adopted,

SHRI MOHD. SHAFI QURESHI: I
introduce the Bill.

ot gew w wEgEAw  (q3T)
wers wgea, fagm 377 H49 0w
Afew faar &, A< 9= ¥ a8 w1 g—

MR. SPEAKER: No please, not on
this day, when a no-confidence motion
is already under discussion.

SHRI S. M. BANERJEE (Kanpur):
May I seek your guidance....

MR SPEAKER: Shri Banerjee has
a very interesting way of making
himself heard. When I do not permit
anything, he says ‘for my guidance’.

In the guise of ‘guidance’, he says
anything. I am very sorry.
SHRI S. M. BANERJEE: Since

today you are not admitting a call
attention notice because of the
no-confldence motion, I would request
you to ask the Minister of Civil
Aviation to make a statement because
the conciliation efforts have failed,
‘planes are not flying and they are
grounded. That is a very important
matter,
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MR. SPEAKER: Where does my
guidance come here? I have given
a ruling that no other motion will
come where there is a no-confidence
motion under discussion. You can
bring it tomorrow.

ot srzw fagrdt averdedt (mnfem) -
weaer oY, § & uF fraea e faar &)
"R WET : FYE s A &

I am sending it under 115. It will
go to the Minister under that and will
be dealt with under 115.

st Wz fagrdt medd ;o115 A
T GFT F Afar F F arw o
AT 1

12.12 hrs.

PERSONAL EXPLANATION BY
MEMBER
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“Will the Minister of Home Affairs
be pleased to state whether
it is a fact that a torch rally
was organised by the Congress
in Delhi on the 14th August
this year and, if so, the
number of Home Guards who
participated in the said rally
and whether any expenditure
was incurred on the rally by
Government and, if 50, the
amount thereof?”

W g WAET F I HAr o srgfed
*T wATT & ;S gp, ofmr )

W & wd & fF widw o ¥ 4
®Y | AT F @A #2564 s
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g

SHRI VASANT SATHE (Akola):
It was not a Congress jalus. It was
the Rashtriya Samaroh. The Congress
did not organise it. Even in the
answer, it is not so.

SHRI SHYAMNANDAN MISHRA
(Begusarai): We ask you whether
this is a State or the estate of the
ruling party.
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It had been organised by the ruling
party. Thig is not a State, this is en
estate. . .. (nterruptions)

—_—

12.20 hrs.

PERSONAL EXPLANATION BY
MINISTER

THE MINISTER OF PLANNING
(SHRI D. P. DHAR): Yesterday, Mr.
Jyotirmoy Bosu made a reference to
me in my absence....

SHRI JYOTIRMOY BOSU (Diamond
Harbour): That is not my fault; you
are supposed to be here all the time.

SHRI D. P. DHAR: I am not appor-
tioning the blame or fault except to
myself for having been unfortunately
absent on that occasion. He chose to
make a reference to me and my col-
league in the Planning Commisgsion Mr.
Pathak, that he and I visited Paris....

SHRI JYOTIRMOY BOSU: No, no.

SHRI D. P. DHAR: I submit that in
fairness to me, the hon. Member should
bear with me for a little while and
allow me to place facts as I know
them and as I see them, for the con=-
sideration of this hon. House. I have-
not been to Paris ever since February
1971, when 1 went there in connection
with Bangla Desh crisis. It is untrue,
if T may so submit with respect, that
I asked or sought the hospitality of
any firm, French or any nationality.
If I had to go for the purpose of medi-
cal treatment for my heart ailment, I
would not have gone ang sought the
charity of any firm. I would have
sought the charity of this august House-
and I am sure that no hon. Member
either on this side or on the other
side would grudged me a few pennies
for my medical attention, if for nothing
else at least for being a humble citi-
zen of this country, if for nothing elze
at least for some humble and modest
service that I have rendered to the
people of this country.

The telegram or telex which hag
been mentioned here bears no convic-
tion to me, and if it is sought to be



